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(T F=h Ferafaene)

i
AT (TEaT), 14 TS, 2017

TS /201 7/285.— A feriad & Faamameer it st & o s B smar g —
TR 01

(Rrafaenem $it sriwrd v gy wfiga)
frameTe
#1 frfee & oo e v o
(F=7 frafaenea afafaw, 2009 i grr 28 ¥ siwia)
1. TH AEATILT & FATSIA & (o0, gt HTAiqare snaeda gf, F sy, foaan § Futafaa aaer g
i) foramT = forers;

i) T & STt F a7,

ii) TR HARTATETE (S19);
iv) T & S qree Tk, 7fE w2

2. (@) foramr =7 afrgaw forer e g, s 3 afsar & Fargare SRRt § § Tee F oy u AT
i f¥ srafar % foro e g g e srom

4425G1/2017 D
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o o —

1) =X fremr & g e T8 & a7 AW % vEitue Skt § & afmar F weeE,
T2 & areme 9 faammensr faamr i fAgfie, e ad £ srafer sraer sa 9% & Grawr &

TS TTHET FHTALA Z1aT &, ST ST Tgef 1, T T ol STTUsMT|
i) =f fAerr § F TET a7 THIRTE THET T80 § ar |TaET T F AT w
ATH T A T AT T AT TEIAF Tl & 7 faammener £ fFfte i s
Ffx Forelt T &7 fersTreTet gt A1 ST & F0T STAsd ol &, AT FhHl 3w F0T F 9 qriacat
T AT A | A 8, T 3T #7 afegaw-foree fArammeaer & w7 7 1 F:331 sr9ar 7t fowmr
H AT TRAT AT THIRUE TTHAY A8l 8 I7 fawmmessr 7 98 3uaes 3Tee (F)(i) e (i) a1 ==
ITEE F YTALTAT & St AT Tal ST T &, T T GRraATeqe grer faranmensr % it #1 qrer
T SO m
TH @ & AT (AT & &7 § H1d Hid AT (067F i [aammeaer i g g e =99
Tfafa it BT §F ToF T At segey 7 T § FT 1 ATTRE Tl g, T d+F Tt
AT AT 6 AL & HAd ag UHT TShi H UF GG F T H AW o THdT 3
ge (F) § Ol ara % gra gu Y, =9 sreArer F g g ¥ A g5 fAanmers F ®= § wra
s fOrere AT 29 sTeATaer % favd 15 Sadt, 2009 ¥ < 3 =T ArET SO i 7ty 36T @
H & A A A srater I AE1 A § v A TH 9% I F49T I

framfir afafa g wtea v afutaat fit Soai % semar Saw g st g 981 e au g, Grammerer
FTT T i Y S5 ArATSra i ST S ST SreAAqT At AT

T AARTeTe A UHr Ry off atafa i oAt § SuRyd g9 i Jed #7 Afgw grm, S Eeant
Tt o7 = I FIT (ST hF TS &1 377 a1 ag 9857 T2 2l

frammeTer:-

foremr & foreqvr o srEeT w1 & S=ra & forw vt gwrareae F wfa Savardt R m;

famr & diferer, wermatae o fasher araet &1 Jag= S ST 30 ALy & Graurdr & i,
foram 3 forert =i foreror =&Y, Geafors vd werafasd w7 F GO AT TATAST FEA A orfRE g,

ferata=me sifarfRaw, 2009 &t gy 28 F SUdT (UH) iT aFaw 15 (5-d1) F yraami & oefie
wfsa faramfar afafa f frerfent w1 s e @,

foremr & waferg aRfaeey, sreamaent siv fafaemt 3 srurem & foro fSrefam grm;

T % g et S5 gt afivos, T oo, B & g@dfaa G @l sie fawr g
FIAT g TEATAd T TIeIwAl & Hgag ® forw U [ w qae [\ e 7 aqaey w2 F o
SR grm;

ferafammes ¥ Faafa i Aol o aret ov geamet % @9 § faaw & =i s s
AFTHATH T AT 70 AT AT,

g @ Fam & fuw § w@ft amet #, Fad Feanmerd v e, §aaa s
farafemmer F e erfararTiat o staERTta =t "owor # o w1 stafatae sam;

o HaETATeae g Retfia @afaa yraemt F areftw eIy, sarenerst #ie fFranr £ s
Tafrat £ St qeer, TavETe o 3uan % forw 3wt gnm,
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HRA hl TSTU ¢ STHIERU 3

—_

1

framfir it g st sreme 97 71 e yrsEt F oo e atafadt F #t i gt
FAT;

faamr § geer derfurs wd=TraEt (foverat & sromar) T -SreA iR FE=TET FT ATHE THa
e ai=ra srrar A=t a7 srearRent F wragrEt % siava T s srferary AT wrteer wr |
T AFATHATHS FZ=07 % Wi o7 et qatug & wam

TH AATI FIT AT T a1, AATOF TUE, FAHLT TRUF AT FATTT G T TT T FHaedl HiT
AT T

et 04
(Rrafaenerm Ft sriwrd v gy «figa)
it & AR
& fagftr & foro fegw va ad
=07 frafaeme afarfRm, 2009 #i amr 28 ¥ siwia)

wfvEe s it e Ferafa grer Tread § | i STuaft $iiT 98 TTRe & &7 | o799 Fdedl F7 (Hagd weed
& SR = FAAT FT AT FIT AT 7 Gag § FIEFET TR0 F7 i ot ud giaare #7 gwar

g

fiET A T 89T Fae a1 av it st & foro gem
=g afy e gt ar = sraEt Rl s e & st Tt #7 Rded w # swmd g, ar ferdfd,
et TR = fersaferer s o o STfershTT il Ta9TE ST Jad g

faer® stoe arfeat w1 fdge #3 & forw gerafa % wia Srevam grm
HEATR F TraaTl % wefie, e grer Feferfea e f s,

(i)

(ii)

FATTAAT FEAFTET 70T & FEer ST TREw % qaeqv 7 TaTad F3AT oY 36 THY F G0t
& wfurTHT % T gfaaeat (smeEtet) w1 FAaid F G0 § AT

Frafaemes g fMutha Rarfagen F aqamr, geamma fEm & o ferfes TsmEr a9 &
ATAT fasTe 3 Seht af e ATSETER FT GAT FA % G H 7T F qeqTg 34 7

Aferw A=t 1 F=rem wear o frafemmas g Faiha Gkt % sqam ohemw i
Qrefore i tatert i ARt e

e 3T HAfaq Aifeahia sawrdl & dag § TREe & Ft 1 AT #7341 37 376 Fraw it
FARTTT UF T FTAT TAT 396 T Fehiord a1 feraferamas FT JTud Fm

Offr we =ty Bl ve s oiar i futa, difas g ==, e gEemst, sg=rtEt 6
fearfa, = ATaTEa, S giagret vd gt A srar giegre o g @ Grataeras wheret §
TR, TS F Hag § AT AT JAT0 TEAT T AALTFHATTAR =0 dae § foawon v dafaa
Fratert i fErsafamme & srfaerfiat #1 Suesey FEm

ferafaemes aqam a7 o= fam Joor uSifEEr i fFw Arseret seEr fR-as
FAFAATSATSA % Aqq ITF TANT &g Tearai e G afasmra #1 a9 #2 F dgag |
TREY FT GATT IAT U WG FAT TAT TN THIT T, T FEqTaT Y 77 vtaaa frafaemas
& IO FeAT

reATRer, qEAfirn TRUE, FEFET TR AT FATC G0 AT T T FEAT TF It 77 FHagd
FEATI

wfEe FF frerr var srqEeare atafafest oo oo va gg-ursama afafafaet #r srs #m
BTAT & = AATHT FATT TEAT T TRHAT F FHATRAT 92 erefreror ua =y <m
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TR 15
(Frafemem i Frferd afeg g =)
| Qe
= forg
(= frafemery sfarfAem, 2009 $i arr 28 ¥ siwta)

1. (%) Fraftaemes 7 us ey a6 grm, SEEr Toq Ferar B s -

®
(i)

(iii)

@iv)
)

(vi)
(vii)

FATHT (TeT);

ST AT STET IS T-FATNT Tl &, Tt FATTS FTT ATATCR FSrafa=maa 1 UF Sreae, FATid grer
T ot fory srafer & foro;

FeAafd T ATHi R Ereafarmeas sEwrt oiug &1 us gee, S fFeafaenres § fewa 98! gr, & aut
# erafe ¥ forw;

Ffvgay giees are
AIZAT AATEHIT TS * T,
Frafammes FfrET srfamr,; T

A FATT FehraATeae ()

2. (F) e & oA, A= g7 =0 qE A 95T F AFS A0 a9 H AT I7 7 AT ST i a8
e et wat w1 Aoames Far-

(@)

(i)

(iii)

@iv)
)

(vi)

TIAT 6 TATEST Tl AT FA Gl SATeAT Hl qGHT-T7T T THEAT FIAT 37 TR0 GFE A % (70
FHEFRTY TRTE T JEgia w2

Frataame & Bty et g =T st= FargiT oY gy USTagl 9T q-AChit @A) &
AR AT HATST & TATEST U Tl o qag § gral, fatammer & aferres va de-aterors wu=rar
T STTERaT o @i fAfere g f e v wreey geefy gueredt 7 getaq st F g9 ®

SeTET ¥ =TT AT ST T 3T,

gT 3 % IT-ES (@) F Aaiq Aed ferafaames w@rer Feg qarga atata & Fuferfaa st f
eI FHRET TTE AT FHLAT-

(1) Feratammer Tareer 3 ft giAard gierarst, Jarst s s=r glerarst § g =i A,

(2) Frafammes i & i st o frateenes waresy g & aefiaesr st i v i
I T, TAT

(3) faferer 5ot & STarmERatst & foro Crataemeas sy 35 f faret v girure & ymaamT +
R, fores wefiE Araet § FT ST AT e ot g

Frafaemers wreeT F% i arfis Asaret, a9 i ATiis (are & T FieT;

Fratermmer % et TTfasrT T s Rt a1 ST-Faqia g7 dafHq o JTe 9% |1 <A1,
v

sreTaert, frfaaet, Fedwr afvug a1 el g /1 U e w5 w
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(@) TTEST qTE o THod G, AT o THAAT H, FIAATET T AL FIAT ST IHH HSATAT TATATE FLATI

3.(%F) Frafaemea wares 7 & Yoma ST JaeT g Hihr st i sfaamian o sataq si=ntat &
THAET Zq FATTT & T SALETAT ZITI
(@) Ferafamme wares 7 % T uE gemga aiuia (396 THTT o0 TeATe9 § qArgHe aiid’ & &9 § gai9q
2) Breft, fomreRT e fAega -

(@
(i)
(iii)
@iv)
)

AT, AT U1 F ITEE (F) At 7 FE&A7 (i) 7 A THaw (sree);
T FATIT TRTATEE;

AT AATEHIT TS & T,

Foat=a, fom stfeard; o

e stfaerrd (wf=m)1

() FerTRT Arata g et wr e Sr-

®

(i)

(iii)

(iv)
)
(vi)

fersafarmmer Tamesy 7 & gAaTar g F gaw vd o s fAeatemmes F gt afemrs v w-
Srferors FA=TRAT F forT THeh geT &7 S TEr e o7 Ty Farst va giawrst gq ey are &

TEQTT TEIA AT,

farafemmea & ofed § fafes =i w fsateereas s S 6 srefiaeer grsat it ermaEr @i
TEET & Hae § TATEST A1 il T&q1d Teqd HLAT,

faferer aforr & STrmEwRatet & form ferafammes waresy g i Faret siw gl & sraar =,
S SR ATHEAT § AR ST AT [ AT 3 TaTesy a3 o= g Yeariad HeAT;

e e & fa=rerd fafammer wereey g £ arftis Tisrei, aoie i arfis R Jam T,
TATEST TS AT Feratd g (e fft s wraer ww werg 34 9w
TH AT AT FATAHT AT FEAFT TR AT AT GIT 1T T T FIAT 1 HOIEA FHATI

(%) FATEFRI AT F =" gT dAexer & [Fgew 7, 5t F7 A TRET ST s wrEr e a7 i
STTORMT T S99 a3 T (a7 ST

1)

2)

3)

4)

FeATR: 16
(Rrafemay f FfeReft 7Rye grRr =)
et Ft afafeaat, Jar F Reaw oo o, aftear wd
 form
(= frafenmery sfarfAee, 2009 $i arr 28 ¥ siwta)

g ST o6 FrafEmme Sa Saw/Fes Y a1 aHT-HAE 97 AgEaa AT St 2|

AEATE AT A T T A1 0 T F Srerray ST & g 9 g0 a9F-997 77 dfaete
T ST

FATIA Frx TLHTL BT HHT-T0HT T2 (e Saiq At ST 77 9 F ghar [l
FATTT Ferata=Tes T J9T-99F T2 AqATad Gl AT NATIT 1 ghaT g [Tl
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e

1.(%)

5)  Fedid erafaemad g SiEd e 6 STErara/atT g & [t arfiE/Ast a1 § @7 i 59n
TfaT & FEeat & T 3T w2 R v i = & il #1 gFha g |

6) TATIT FAATT HATAT AT FIAFTA T THTH TT FEATAT BIEH & I T9F 5 (o107 ¥ 396 TAT %
It * U o1 [ WY S T % A AT T g LU U U, u¥ gu A & wiagfd &
THITT 2

7)  FATd FARION THEE FIT qF ATAT T AL 2% A1 HT 2HaL 2

FATIA, AT FATAT F BB % G Feas a9 H 30 F&AT i 07 a0 gl AT T ghaTe gl FGrgar

T Y 01 AT 3T 01 TS Fl aT ATATUF fohedi & TR T & IT4 @I H STHT AT S0

qTRg TI FATIT STELTT 1 FFLE 3 FITT TTHTX T FXAT & IT FITAT 5, a1 97 & J4% T 775 87 2% fa

#1 37 % ST H 37F G 7 21 THT F1 A7

1(@)

et SoTEr i FRIfA O% Ferata & @rd § ST gl B et 98 SHTar § A AT S, qerd G
T YT e U HaTerd STl § STAT GigAt 1 $ef A1 300 faat & arfers 7 2n

FATIT % TIATL 61 GHIH T2 3 300 &7 #ir arfaramaw =, e ot o @ § 0@ 9 fomm w=r g8t
ardrReer gieaferd g, % oefiT 32 3% @ra # ST gigat & At i g F awaw of git aqq e
Bl

FAT(T TAF [0 a9 6 qarre § 20 AT i 3T TG 9a9 Gl 7 eHAR S| T JaqT gl w1 ST
Ferferceir ywmor o= % sy av afafha gt F w9 # R S aswar g, F9d F 59 2w avg i ahafda g
At ST, T TR sref-aae gt FTE ST

gerafa et smame o7 s s w9t ag i quf srafy F S afdmaw i\ Arg i sEatas
STHTYTIOT T T gHATT G T

7f% Ferafa it fAgfe snrelt srafer 3 foro & STt 2, a7 3w Sfeafea sraawer weis srafdr & forw srenT &«
g

ITH GIEAT T AT F FA AT, IT TAT A0, AIAGT S T AT FATSAT AT 77 GIATAT FT gHA AT,
STT 372 T&TH 1 ST T2l 2l

T3 FATTT T Feg 1T AT AT TLRTL, AT HAT STIAT [T ST ATAST 7 329 g ferafaamey it i & garm
SITAT g AT WA A2 9% SITaT g, A7 36 TR SAATT &l TS TS AT ST T¢ T ST

st feraferames = et =T #7 Fata & &9 # (7 B o, 39 geata & =7 § ot Fgie 9 1g
SHH GG H AT gl e ht At &1 Sroeft| 54 978, FAaia g0 T99E FEd 90T A% 99 73 78 77
T TEATE TE07 3 H9T SH AT 90 TF & GTd H Gal STHT HA 1 & g

arn,3E 39 Afaey [y 7 sfera w9 A sguta grft, e ag wawr § i 39 wiesy f[fe 8, e ag
FATIA 6 =T | I (FFh T T SR F LT AT, 390 ferafa=mea 367 (Td) 3T T f SAAq=TT FHT

gy Bl s deam ¥ aafw 7 sfafaghe = goufa & =0 & g B smar g, a6 ag =@ @eam= %
stafagf At % srqame aaw, 9=, Et =i gt aa+ #7 gFaTe g, S & ag gorufd % &7 § Fghe § @
THATT AT T 99 % 98 TH U8 T A7 o (forae) sy waar 81 frafEemes o Fae & @
AT Gel 9ad, wiasg (e, T TRETT T G 39 S8 I F, Tl 9 [HAHag &9 7 =it o
R

1. Faata Frafaemes F aqaEaae =L, T, Beet atgd B g qatsa ameame = ar

ZHETL T I ATATH &1 TF-T@Te (et g 3 Sosm|
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2. FATT U TG ATTEHTIE FIT T AT T FT gHaTT 2T q8 e AT B ST (O /ey
T TR (THEST Sl AEUHSt Aied) rAgT 719 7 2Ha a vl

3. FATTT AT AETH T TF THIEAT AT T [ AETAHT Tl 7@ FT gHaTE [

et R s
Faatd, Frataemes 1 qe7 s i SeAfors T g a7 39t afrAl ofiT Faea # Aeferfag aftatoa 8: -

1.

10.

11.

12.
13.

77 giafera war & stafaat, aff@eet, e o ARt F sragEt @ qf e & seures B s

&

affe e F F o wfa-gerata (@), dEmEre(Er), Franmera () i g afgmrfat Fiv s ot v
TATAS HAT, ST 39 "qae # et o2 [F=t & e 2 w6 5397,

77 giAfera wwar & ag s@afa % oo searht i &1 g9 o gt ety &t w53 7 gafaa 3w wd
TATATA: FTHRT T § T8 S8 ST =112,

TERETEAT, faamTeTedi, FeTaemEal (W), VA FATT HH(ATLAAT T ATSAT (AT, s A
et e greife, sfa-gerfaaT e (Feaefamn) v aawe afgmtat f FaRe @@t sfaffmat s
TRt % STaeTet % AqEre i ST

I T erfen 2t BF TR i 39 Ao 9% wars T S S gEAI0 & AqA qated ATA A,
TRATHT AT STLATIEN F AL & ATTFRIAIT (ultravires) T 3T TaT Aot frafermmers F aataw fRg § a2t
21 T ATHAT H 7 daterd iy & == i i aufrer w % forw wig gwar g &7 Ay aagg a9 wa |, ar
AT Ta Fareast (FAfRrez) v s s, e for sifaw gem

sTrerTeoTt, fTat siie Rrafermmer f afffat & seret % =7 § 37 09 37 95 B o8 § Aetag w A
arf<k grft ST wrfersrrewr, fAr siw afafa & SzF 6t Frdarer § arear STear g 47 Fharar Aae B e

FAT ¢ STIAT IHHT AGET TGET T Lg% (o7 ATTIF €

AT ST FHATAT & wag § gt srqemafas afwat gerafa # g 2 o o= Gl #@=h 71 e
FIA AT IHH GATE ATATHATHE FILATS L FIA 61 IREAT AT FTATR, FATT T AR AT o
arferprfiat & off st 77 w2

g it awamar Fraftemes & afearstt #7 q=ra gRted w39 aierst & gt ofy
THRTTAT F2A AT Fratammera & efors g #1 fAgita [ o= s w37 va g9 f3 g Seaer gem
g faedt srarer fRarfar & foreft ot wnfersreor, o weifera afte AR &, 7 ae & i oft F18ame e #:2 gsar
T & A7 T FrEaTS i e arfermeer 1 oRTelt o § e T whar 2

g FTAET FT AT FE i STUTerd ATl & STET ATAFRTAT, T T, FHATIAT AT ST F TI94
T GO (AfRe) we  forw e gem

TN (BT 37T AT FHATAT AEd) T TH T F AT FLAT (3 THIS T2 F6Fqq qahren® $a4719 72 i
Tt wwraTs fowre i FH AT F AqH 2l

TR /ereaTaent § TR qeit Tt o G af<rat &1 ST A

g UH ATET ITH FT THRAT/AHRAT 5 T ST FL TRAT/AFRAT 8, ST STLUhH I AN FIA 6 [T Aq9TF 21|
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AT 18
(Frafemay  Ffwieft 7Raeg grr =)
YA AT (THEL), TE- A ((Fg-Nhad) AT A=t (NHasd) F
SR dad e v F AR
= forg
(= frafemery sfarfAem, 2009 $i arr 28 ¥ siwta)

[ NP e

frafaemes & agms =t (Feas TTHa), g-Ararat (Tg-STHael) oY =t (STHa<l) F7 HiaT a4+ e
TRt frafEaemers SaET ST greT quT-aay 9¥ gentad At y=iora a=eet/Aemet g g=riord S Srust

FEATIA: 19
(Frafa=meaa £ Friwieft ofws g whisa)
fragfRmat g il e
% ferg
(= Frafaene s, 2009 H a1 28 F siasia)

fFrafaemes &1 v fes, e i dfers 9= s i sy o A B s, Seer s gagma
fRratfea fomam 7 8 i == sreamaer 3 | g e s 87

T 7T19% @21F7 99 9% 2737 1397 T17 AT 0F Jo7 797 7T I1G97 Jeq7 #1 770/

T gy
REERECREIR] (R (vme) () (7TT) (Fram/far
FAT AT Y AarEf ST g
TTE & (S TETE T TE T AT E)
T

SHACT FaT IO AT ferataemaa(F wea frataeneam) fadtar mer % fi= e smar 1

Sath gHadl 89 g EArE eataered (3EE TE feafeenemt #=r T 2) W YW ue
& (TeATH) F =T § A AT 8 o wuw v 7 39 vara AR ReEge s gt F
s farsafammers & F49r F#3 a2 ot ggata 4 E;

A ST g TEATAS TATGT U T T GATT & AT Ao  sfasta aveasad &

1. W gef ferataemers oiw 39 sfeaTiat & saert 1 srqarerd w3, e srefta 3% qog-auy o2 feafaerea

FTXT TG STTOATT 3% AT TATE T FA A0 AT ST e (fewT) & & e Afea Maew
ST ordT o STefie AT | 4T T

2. AW T FUAT T HHT ¥ AT AU FTAE! w1 AT Tadargas ud U (ST 9T F F g qutha war
ST gHeT ferafaenas qa® s Mawreae qiEa fratemmeas f 5 amar ¥ 98 993 §, 394 g0 999-
T a7 et gt Faet #7 aqure FerEes F39 $f qug-a9g a7 39 S € arfie areted o s,
EREIREEEaR
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3. T TeT forersw/ sty v ooft w1 grm e fAgle i &t = (Framr/aes/
FrATT) ¥ SOeht ot (TEATH) FT A

4. T T A TH IFAEAN 4 WNE § oW & fafr ¥ o= F AATHE
"=, % JT a9 4Afzq =. T G Ja9 37 grmiag feratermera /s
LRI 6 (A= F siaetd G A< w1 o 977 g

5. WUH UE AIT SSY AT AT F I IH I AW Z AT (HTHT F ATHTE Gl Aford FHem

6. I wow 7o & FreafEemes Far F a9 § A0 #3347 aEeds gRn v, 9 e ® 39 auae
TRTFHTET ¥ &) ATAEET & STETE ATAT 9 & gHaT 2 [

7. =g ey R oft g, afeafiar & Ryifa smg & o3, B S o g @y g @ = ae # ot
Trfee e qaTe T ST "ear 1 Ford A frg Atg fi g Ay oo M Ag a #w e F
FLF I < THhaT 2l

8. T T8 A At F A frafaemers wteer [Afay/dee/ a2 doe ST % AUt w7 9 g

9.  wum wer frafEmmers saTe s g MatRa it awg-awg a¥ gefad wa-geaiae oo vgiy w=han
T

10. 39 ATHAT § AT ITHem =6 dqay § T2l 67 T 8, S "oy § A1 giam F sqways 309 =t &ie
313 % ol siw Frafammes Tar & ferawy/steaiat £ aoft & s arer =it F ddy § frafemmeas
FTXT ST T @7 FATT T g0 A1 0 syterfamay Mgt % graem wow aer i qar 97 [t @ aw
TR ERT A 3% AR E T ST 07 frafaemers 7 fofr sifi 2
ST TS ATedT BT, W ae 158
(A1) FAatad S & FEFOT 9iwg 7 A7 7,396 aee va fTarfeden &
WW’%&T‘?W@%, LG T 1 -1 £ PR (G20 NPT (1) TR (=) T
7g Sfeatad va T T 7

TTH TEF ZEq e

TaTET T IufeAfa @

) S

23 N

TR 20
(Frafaeme F sEfwrReft vRag g «fisq)
frafaeme ¥ Rt H dar it ad
* for

(== Rrafaemea sfefAa, 2009 $i arr 28 % siqei)

fersafemmes & forers 1 ot WA (M=), TEITHUE TTHEY (Ag-Ar=rd), 9T STha? (FgTad =) i ug
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HEMVATI NANDAN BAHUGUNA GARHWAL UNIVERSITY, UTTARAKHAND
(A CENTRAL UNIVERSITY)
NOTIFICATION
Srinagar (Garhwal), the 14th July, 2017
No. HNBGU/RO/2017/285.—The following is published for general information.—
ORDINANCE: 01
(Approved by the Executive Council of the University )
For terms, conditions and appointment of
HEAD OF THE DEPARTMENT
(Under Section 28 of CU Act 2009)

1. For the purpose of this Ordinance, except where the context otherwise requires the department shall consist of the

following members namely;

i) Teachers of the Department;

ii) Persons conducting research in the Department;

iii) Dean of the School;

iv) Honorary Professors, if any, attached to the Department;

2. (a) The senior most teacher of the Department shall be the Head of the Department who shall be appointed by the
Vice-Chancellor from amongst the Professors by rotation in the order of seniority, for a term of three years:

Provided that in case —
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i) there is no Professor in the Department, the Head of the Department shall be appointed from amongst
the Associate Professors of the Department, by rotation in the order of seniority, for a term of three
years or till a Professor joins the Department, whichever is earlier; or

ii) there is no Professor or Associate Professor in the Department, the Head of the Department shall be
appointed from amongst the Assistant Professors, having at least five years teaching experience of
Post Graduate classes.

(b) In Case the Head of a department is absent on leave or duty, or is unable to perform his/her duties for any other
cause, the senior-most teacher of the Department shall officiate as Head of the Department, or in case there is no
Professor and no Associate Professor in the Department, or the post of the Head cannot be filled under the
provisions of sub-clause (a) a(i) and a(ii) or of this sub-clause, the Dean of the School shall perform the duty of the
Head of the department.

(c) A teacher officiating as the Head under this clause 2(b) shall not be entitled to represent the Head in any meeting
of the Selection committee for the appointment as Head of the Department but may participate in such meeting as
member under any other provision of the Statutes or the Ordinances.

(d) Notwithstanding anything contained in clause (a), every teacher serving as Head of a Department, immediately
before the commencement of this Ordinance, shall be deemed to have been appointed under this Ordinance from
January 15, 2009, and shall continue as such in case he/she has not already completed a term of three years.

2. The Head of the Department shall convene and preside over all meeting of the department, other than meetings of any
Committee constituted by the Departmental committee of which he/she is not the Chairperson:

Provided that the Head of the department shall have the right to be present and to speak at any meeting of any
Committee appointed by the Departmental Committee, or by himself/herself, of which he/she is not a member.

3. The Head of the Department shall:

(a) be responsible to the Dean of the School for the organization and conduct of the teaching and research work in
the Department;

(b) manage the academic, administrative and financial affairs of the Department and, subject to the provisions of
the Ordinances, have the power to delegate or assign teaching duties and academic and administrative
functions to the teachers of the department;

(c) have due regard to the recommendations of the Departmental Committee constituted under the provisions of
sub clause (1) of Section 28 and Statute15 (5-b) on matters under its jurisdiction;

(d) be responsible for the due observance of the Statutes, Ordinances and Regulations relating to the department;

(e) be responsible for the faithful observance of the decisions, taken by the higher bodies like School Board,
Academic Council, Executive Council, Finance Committee relating to the Department and all courses of study
offered by the department.

(f) be responsible for bringing the financial and other needs of the Department to the notice of the Vice-Chancellor
and other decision making bodies of the University:

Provided that, in all matters concerning the Department as a whole, the Head alone shall represent the
Department in communications to the Dean of the School, the Vice-Chancellor and other officers or authorities
of the University;

(g) be responsible for the proper custody, maintenance and utilization of the Libraries, Laboratories and other
assets of the Department, subject to such provisions as may be laid down by the Dean of the school in this
regard;

(h) co-ordinate the work of the committees, appointed on standing basis or for special purposes, by the
Departmental Committee;
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(i) exercise administrative supervision over the academic staff (other than teachers) and the non-teaching staff
posted in the Department, without prejudice to the disciplinary control over them assigned to the Registrar or
any other officer or authority under the provisions of the Statutes and the Ordinances;

(j) perform such other duties as may be assigned to him/her by the Ordinance or by the School Board, the
Academic Council, the Executive Council or the Vice-Chancellor.

ORDINANCE : 04
(Approved by the Executive Council of the University )
For terms, conditions and appointment of
DIRECTORS OF CAMPUSES
(Under Section 28 of CU Act 2009)

1. The Director Campus shall be appointed by the Vice-Chancellor from amongst the professors and he/she shall
discharge his/her duties in addition to his/her own duties as professor, and shall be entitled to such allowance and
facilities as may be determined by the Executive Council.

2. The terms of the office of the Director Campus shall be two years only.

Provided that in case the Director is absent, on leave or duty, or is unable to perform his/her duties for any other cause,
the Vice-Chancellor may assign the duties of the office to a Professor or an officer of the University.

3. The Director shall be responsible to the Vice-Chancellor for the discharge of his/her duties.
4. Subject to the provisions of the Ordinances, the Director shall perform the following functions, namely;

(i) to conduct surveys of the campus in accordance with the instructions of the Vice-Chancellor, or Executive
Council and report the classified results of such surveys to the Vice-Chancellor.

(ii) to advise the campus in undertaking long-term planning for institutional development and preparing their
perspective plans for future development, in accordance with the guidelines laid down by the University.

(iii) to make arrangements for the conduct of academic activities and monitoring of the academic activities of the
campus in accordance with the guidelines laid down by the University.

(iv) to instruct the campus in respect of the institution and functions of their Statistical Units and to supervise and
coordinate the working of the same, and forward the information compiled by them to the University.

(v) to maintain an up-to-date profile of the campus in respect of land and property, financial and audit position,
physical infrastructure, academic facilities, staff position, student enrolment , amenities and residential
facilities for students and performance of students in the University Examinations, and make the details in these
regards available, as required, to the concerned offices and authorities of the University.

(vi) to advise and help the campus in preparing proposals and developmental projects for support under special plan
or non-plan programmes/schemes of the University Grant Commission and other funding agencies and forward
the same, as well as the utilization certificates, completion documents and other reports to the University.

(vii) to perform such other functions and duties as may be assigned by the Ordinance or by the Academic Council,
the Executive Council or the Vice Chancellor.

(viii) the organization of teaching and research, instruction and co-curricular activities of the Campus.

(ix) to maintain discipline among the students and superintendence and control over the staff of the Campus.
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ORDINANCE: 15
(Approved by the Executive Council of the University )
For
THE BOARD OF HEALTH
(Under Section 28 of CU Act 2009)

1. (a) There shall be a Board of Health in the University, which shall be constituted as follows —

(@)

(i)
(iii)
(iv)

)
(vi)

(vii)

the Vice-Chancellor (Chairperson);

the Pro-Vice-Chancellor or, where there is no Pro-Vice-Chancellor, a Professor of the University
nominated by the Vice-Chancellor for such period as the Vice-Chancellor may determine;

one member of the Executive Council, not being a member in the service of the University, nominated
by the Vice-Chancellor, for a period of two years;

Senior most Hostel Warden

the Chairperson of the women's Advisory Board;
Medical Officer of the University; and

The Dean of Student Welfare (Secretary).

2 (a) The Board of Health shall ordinarily be convened twice in an academic year by the Secretary, on the instructions of
the Chairperson, and shall perform the following functions, namely —

®

(i)

(iii)

(iv)
™)

(vi)

to review, from time to time, the arrangements for promoting the health of students, and make
recommendations to the Executive Council for strengthening the same;

to consider and approve proposals for the conduct of campaigns for increasing the awareness of the
students and the teaching and non-teaching staff of the University on matters relating to health and hygiene
and in respect of various kinds of medical and health problems, by the various bodies of the University on
their own or in cooperation or collaboration with international and Government agencies and non-
Governmental organizations;

to make recommendations to the Executive Council on the proposals of the Advisory committee of the
University Health Centre, constituted under sub-clause (b) of clause 3, in respect of —

(1) The improvement and expansion of the infrastructure, services and facilities of the University Health
Centre;

(2) The establishment of subordinate units of the University Health Centre in different locations in the
Campuses of the University, and the management thereof; and

(3) The rules for the provision of the services and facilities of the University Health Centre for different
categories of users, including the charges to be levied in relevant cases;

To approve the annual plans, the Budget and the Annual Report of the University Health Centre;

To offer advice on any matter referred to it by the authorities or other bodies of the University or the Vice-
Chancellor; and

To perform such other functions as may be assigned by the Ordinances or Regulations, or by the Executive
Council or the Vice-Chancellor.

(b) The Secretary of the Board of Health shall, under the supervision of the Chairperson, maintain the proceedings and
conduct the correspondence thereof.

3. (a) The Medical officer shall be responsible to the Vice-Chancellor for the administration and management of the
University Health Centre and the Supervision of the Medical Officers and staff thereof.
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(b) There shall be an Advisory Committee for the University Health Centre (hereafter in their Ordinance referred to as "
the Advisory Committee"), which shall be constituted as follows —

®

(ii)
(iii)
(iv)
v)

the Pro-Vice-Chancellor, or the Professor referred to in serial number (ii) of sub-clause (a) of clause 1
(Chairperson);

the Dean of Student Welfare;
the Chairperson of the Women's Advisory Board;
the Registrar; the Finance Officer; and

the Medical Officer (Secretary).

(c) The Advisory Committee shall perform the following functions, namely —

(@)

(i)

(iii)

@iv)

)
(vi)

to submit proposals to the Board of Health for the improvement and expansion of the infrastructure of the
University Health Centre, and of the medical and health services and facilities maintained by it for the
students and the teaching and non-teaching staff of the University,

to submit proposals to the Board of Health on the establishment of subordinate units of the University
Health Centre at different locations in the Campuses of the University and the management thereof;

to propose, for consideration by the Board of Health, the rules on the provision of the services and facilities
of the University Health Centre for different categories of users, including the charges to be levied in
relevant cases;

to draw up the annual plans, the Budget and the Annual Report of the University Health Centre for
consideration by the Board of Health;

to offer advice on any matter referred to it by the Board of Health or the Vice-Chancellor; and

to perform such other functions as may be assigned by the Ordinances or Regulations, or by the Executive
Council or the Vice-Chancellor.

(d) The Secretary of the Advisory Committee shall, under the supervision of the Chairperson, convene the meetings,
maintain the proceedings and conduct the correspondence thereof.

ORDINANCE: 16
(Approved by the Executive Council of the University )

For

EMOLUMENTS, TERMS AND CONDITIONS OF SERVICE AND POWERS AND FUNCTIONS OF THE

Salary
1)
2)

3)

4)

VICE CHANCELLOR
( under Section 28 of CU Act 2009)

Pay: As notified by the University Grants Commission / Central Government from time to time.

Dearness and other Allowances: As notified by the Central Government from time to time other than House

Rent Allowance.

The Vice Chancellor shall be entitled to such terminal benefits and allowances as fixed by the Central

Government from time to time.

The Vice Chancellor shall be entitled to leave travel concession, as approved by the University from time to

time.
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5) The Vice Chancellor shall be entitled to the reimbursement of medical expenses incurred on the medical
treatment of himself and his family members obtained for the Private OPD/Private Wards of any approved
Hospital / Nursing Home approved by the University.

6) The Vice Chancellor shall be entitled to the reimbursement of the expenses on account of T.A.,D.A. for
himself/herself and his/her family members from his home town to place of duty and back on his/ her assuming
office and relinquishing it on the expiry of his/her tenure.

7) The Vice Chancellor shall be entitled to receive Travelling Allowance and Daily Allowance at the rates fixed
by the Executive Council.

Leave:

1 (a) The Vice Chancellor shall, during the tenure of his office, be entitled to leave on Full Pay at the rate of 30 days in
the calendar year. The Leave shall be credited to his account in advance in two half yearly instalments of 15 days each
on the first day of January and the first day of July every year.

Provided that if the Vice Chancellor assumes or relinquishes the charge of the Office of the Vice Chancellor during the
currency of half year, the leave shall be credited proportionately at the rate of 2 V2 days for each completed months of
service,

1(b) The Leave at the credit of the Vice Chancellor at the close of the previous half year shall be carried forward to the
new half year, subject to the condition that the Leave, so carried forward plus the credit for that half year, does not
exceed the maximum limit of 300 days.

1 (c¢) The Vice Chancellor, on relinquishing the charge of his/her office, shall be entitled for the number of days
equivalent of the leave Salary admissible for the number of days of Leave on Full Pay due to him at the time of his
relinquishing of charge, subject to a maximum of 300 days, including encashment benefit availed of elsewhere.

1 (d) The Vice Chancellor shall also be entitled to Half Pay Leave at the rate of 20 days for each completed year of
service. The Half-Pay Leave may also be availed of as commuted Leave on production of Medical certificate, provided
that when such commuted leave is availed of is availed, twice the amount of Half-Pay Leave shall be debited against the
Half-Pay Leave due.

1 (e) The Vice Chancellor shall also be entitled to avail himself of Extra-Ordinary Leave without pay for a maximum
period of three months during the full term of five year on medical grounds or otherwise.

2. In case the Vice Chancellor is appointed for further term, the leave period mentioned above, shall apply separately to
each term.

3. During the period of such Leave, the Vice Chancellor shall be entitled to the same Salary, Honorarium and
Allowances and such other facilities of services as many have been provided.

4. In the case of any absence of the Vice Chancellor occasioned by any call by the Central or State Government, Public
Service, or on Deputation on behalf of the University for any public purpose, the period, so spent shall be treated on
duty.

5. Where an employee of the University is appointed as the Vice Chancellor, he/she shall be allowed to avail himself of
any Leave at his credit before his/her appointment as the Vice Chancellor. Similarly, on his/her relinquishing the post of
the Vice Chancellor and in event of his/her re-joining his/her old post, he /she shall be entitled to carry back the Leave at
his/her credit to the new post.

6. Further he / she may be allowed to contribute to any provident fund of which he / she is a member and the University
shall contribute to the account of such person in that provident fund at the same rate at which the person had been
contributing immediately before his / her appointment as Vice Chancellor.

7. If a person, employed in another institution, is appointed the Vice Chancellor on Deputation, he/she shall be entitled
to Salary, Allowances, Leave and leave Salary as per deputation Rules of the institution to which he/she was entitled
prior to his/her appointment as the Vice Chancellor and till he/she continues to hold his/her lien on this post. The
University shall also pay Leave Salary, Provident Fund, Pension Contributions to the Institution, where he/she
permanently employed, as admissible under the Rules.
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Amenities

1Y)

2)

The Vice Chancellor shall be entitled to have water, power and rent free furnished residential accommodation
with such furniture, as may be approved by the University. The premises of his/her lodging will be maintained
by the University.

The Vice Chancellor shall be entitled to the facility of a free official car. He shall also be entitled to mobile
phone and free telephone (with STD and ISD) service at his/her residence.

3) The Vice Chancellor shall be entitled to one cook and two attendants at his/her residence.

Powers and Functions

The Vice-Chancellor is the Chief Executive and Academic Head of the University and as such his / her powers and
duties include, among others, the following:-

1.
2.

10.

11.

12.
13.

To ensure that the provisions of the Act, Statutes, Ordinances and Regulations are fully observed;

To delegate his powers for day-to-day work to the Pro-Vice-Chancellor(s), Deans, Heads of the Departments
and other officers who should act on the basis of clear rules laid down in this regard;

To ensure that the routine items regarding creation of temporary posts for short duration and sanction of leave
etc. should not normally be referred to the Executive council;

To make appointments of Deans, Heads, Proctors, Dean of Students Welfare and Wardens etc. The
appointment of the Pro-Vice-Chancellor (or Rector) and equivalent officers, however, may be made as per the
provisions of the Act and Statutes.

Power, not to act upon any decision of any authority, if he is of the opinion that it is ultravires of the provisions
of the Act or Statues or Ordinances or that such a decision is not in the best interests of the University. In both
the cases he could ask the authority concerned to review the decision and if differences persist, the matter be
referred immediately to the Visitor whose decision shall be final.

As the Chairman of the authorities, bodies and committees of the University he shall be empowered to suspend
a member from the meeting of the authority, body or committee for persisting to obstruct or stall the
proceedings or for indulging in behaviour unbecoming of a member.

All the disciplinary powers in regard to students and employees shall vest with the Vice-Chancellor. He shall
have the powers to suspend an employee and initiate disciplinary action against him. However, the Vice-
Chancellor could delegate these powers to other officers.

He shall be responsible for holding and conducting the university examinations properly at the scheduled time
and for ensuring that results of such examinations are published expeditiously and that academic sessions of the
university start and end on proper dates.

In an emergent situation to take any action on behalf of any authority in which the power is vested and to report
the action taken in the next meeting of the authority.

He shall be responsible to allocate responsibilities and to audit the performance of officers, faculty members,
staff and students against the expected standards.

Managing the people (including students and academic staff), in a manner whereby there is a positive impact
on society at large and the actions are in accordance with the overall plans of development etc.

To exercise all administrative and financial powers as defined in Statutes/Ordinance.

He / She shall pass such Orders and take such measures that are necessary to implement any of the above.
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ORDINANCE: 18
(Approved by the Executive Council of the University )
For

NORMS/REGULATIONS FOR PROMOTION THROUGH CAREER ADVANCEMENT OF ASSISTANT
PROFESSORS, ASSOCIATE PROFESSORS AND PROFESSORS

(Under Section 28 of CU Act 2009)

The promotion through career advancement of Assistant Professors /Associate Professors/ Professor in the university
shall be governed by the Norms /Regulations prescribed by the University Grants Commission in vogue and as amended
from time to time.

ORDINANCE :19
(Approved by the Executive Council of the University )
For
WRITTEN CONTRACT OF APPOINTMENTS
(Under Section 28 of CU Act 2009)

Every teacher and member of the academic staff of the University shall be appointed on a written contract, the form of
which is hereby prescribed and appended to this ordinance".

TO BE TYPED ON NON-JUDICIAL STAMP PAPER & SUBMIT ONE ORIGINAL AND TWO COPIES THEREOF.

SERVICE CONTRACT
ARTICLES OF AGREEMENT EXECUTED his/her the day of the
year Two Thousand S/o D/o W/o aged
years, residing at of the first part (hereinafter called 'the party of the first part’) and the Hemvati

Nandan Bahuguna Garhwal University (A Central University) of the second part.

WHEREAS the Hemvati Nandan Bahuguna Garhwal University (hereinafter referred in as "the University")
have engaged the party of the first part as (Designation) and the party of
the first part has agreed to serve the University on the terms and conditions hereinafter contained;

Now these present witness and the parties here to respectively agree as follows:

1. The party of the first part shall submit to the orders of the University and of the authorities under whom he/she
may from time to time, be placed by the University and shall remain in the service commencing from the date of
joining duty (Date) subject to the terms and conditions herein contained.

2. The party of the first part shall devote his/her whole time and attention efficiently and diligently to his / her

duties and at all time obey the rules including the University Servants Conduct Rules prescribed for the time
being for the regulations of the branch of the University to which he may be attached and shall whenever
required to perform such duties as may be assigned to him / her from time to time.

3. The party of the first part shall be of the Teacher's/ Officer's rank and his /her status shall be that of
(Designation) in (Department/ Centre/Office) as on the date of appointment.
4. The party of the first part shall be from the date of coming into force of these presents, be granted
Rs. (Basic Pay including the grade pay of Rs. )
in the pay scale of Rs. . He/she shall also be eligible for the

usual allowance admissible under the rules of the University / Govt. of India in force.
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5. The party of the first shall, during the period of his / her agreement, earn leave according to the rules applicable
to him/her.
6. If the party of the first part is required to travel in the interest of the University Service; he/she shall be entitled

to travelling allowance on the scale applicable to the Officers of his /his equal rank in the University.

7. This agreement may be terminated at any time within the said period of the age of superannuation/by either
party, by giving three months' notice in writing to the other. Provided always that either party may in lieu of the
notice, give to the other party a sum equal to the salary of the period which may fall short of three months.

8. The party of the first part shall be eligible to the benefit of the University Provident Fund /Pension/New Pension
Scheme according to the rules applicable.

9. The Party of the first part shall submit himself /herself for Self Appraisal PABS methodology as prescribed by
the UGC as notified and amended from time to time.

10. In regard to any matter in respect of which no provision has been made in this agreement, the provision of the
rules made or deemed to have been made under Article 309 B & 313 of the Constitution of India, the provisions
of any Act or Rule made by the University in regard to the employees borne in the category of the Teacher/
Officer in the University service shall apply to the extent to which they are applicable to the service of the party
of the first part under this agreement and the decision of the University as their applicability shall be final.

IN WITNESS WHEREOF the party of the first part and the

(Name) Registrar acting for and on behalf of and by the order and

direction of the Executive Council, have hereunto set their hands in the year
of the REPUBLIC OF INDIA.

SIGNED BY THE PARTY OF THE FIRST PART:
IN THE PRESENCE OF:

Witness: 1) 2)

ORDINANCE: 20
(Approved by the Executive Council of the University )
For
CONDITIONS OF SERVICE OF TEACHERS OF THE UNIVERSITY
(Under Section 28 of CU Act 2009)

Teachers of the University means Professors, Associate Professors, Assistant Professors and such other persons as may
be appointed for imparting instruction or conducting research in the University or in any College or Institution
maintained by the University and are designated as teachers by the Ordinances.

A teacher of the University shall be a whole-time salaried employee of the University and shall devote his / her whole-
time to the University and does not include honorary, visiting, part-time and ad-hoc teachers.

Provided that nothing contained in this Ordinance shall apply to the work undertaken in connection with the
examination of Universities or learned bodies or Public Service Commissions or to any literary work or publication or
radio / television talk or extension lectures or, with the permission of the Vice-Chancellor, to any other academic work.

No whole-time salaried teacher of the University shall without the permission of the Executive Council engage directly
or indirectly in any trade or business whatsoever or any private tuition or other work to which any emolument or
honorarium is attached. However, teachers may engage in consultancy work as per UGC guidelines and with prior
approval of the University.
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Nature of Duties

Every teacher shall undertake to take part in such activities of the University and perform such duties in the University
as may be required by and in accordance with the Act, the Statutes and Ordinances framed there under, for the time
being in force, whether the same relate to organization of teaching, research, extension, examination of students, their
discipline, welfare, and generally to act under the direction of the authorities of the University.

PERIOD OF PROBATION AND CONFIRMATION

The minimum period of probation shall be one year extendable by a maximum period of one more year in case of
unsatisfactory performance.

The confirmation at the end of one year shall be automatic, unless extended for another year by a specific order, before
expiry of the first year.

Subject to this Clause it is obligatory on the part of the university/the concerned institution to issue an order of
confirmation to the incumbents within 45 days of completion of probationary period after due process of verification of
satisfactory performance.

Probation and confirmation rules are applicable only at the initial stage of recruitment, issued from time to time, by
Central Government.

All other Central Government rules on probation and confirmation shall be applicable mutatis mutandis.
Confirmation

It shall be the duty of the Registrar to place before the Executive Council the case of Confirmation of a teacher on
probation, not later than forty days before the end of the period of probation.

The Executive Council may then either confirm the teacher or decide not to confirm him, or extend the period of
probation so as not to exceed twenty four months in all.

In case the Executive Council decides not to confirm the teacher, whether before the end of twenty four months' period
of his / her probation, or before the end of the extended period of probation, as the case may be, he shall be informed in
writing to that effect, not later than thirty days before the expiration of that period.

Provided that the decision not to confirm a teacher shall require a two-third majority of the members of the Executive
Council present and voting.

Increment

Every teacher shall be entitled to increment in his / her scale of pay, unless the same is withheld or postponed by a
resolution of the Executive Council and after the teacher has been given due opportunity to make his / her written
representation.

Age of retirement

Subject to the provision of Statute 25, every teacher confirmed in the service of the University, shall continue in such
service until he / she attains the age of superannuation as prescribed by the UGC and Govt. of India from time to time.

Provided further that if the date of Superannuation of a teacher falls at any time during the Academic Session the
Executive Council, may on the recommendation of the Vice-Chancellor re-employ the teacher for any period up to the
end of the academic session, with a view not to disturb the teaching work of the Department / Centre.

In special cases, a teacher on his / her attaining the age of superannuation may be re-employed on a contract in keeping
with the regulations in this behalf as issued by the UGC from time to time.

Variations in terms and conditions of service

Every teacher shall be bound to act in conformity with the Statutes, Ordinances, Regulations and rules of the University
as well as a code of professional ethics as may be formulated by the University.
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Provided that no change in the terms and conditions of service of a teacher shall be made after his / her appointment in
regard to designation, scale of pay, increment, provident fund, retirement benefits, age of retirement, probation,
confirmation, leave; leave salary and removal from service so as to adversely affect him.

Professional Code of Conduct

Every teacher of the University shall abide by the Code of Conduct framed by the University and the following lapses
would constitute misconduct on the part of a University teacher.

i) Any lapses in performing his / her duties as assigned by the university from time to time.

ii) Inciting students against other students, colleagues or administration (This does not interfere with the right of a
teacher to express his / her difference of opinion on principles in seminars and other places where students are
present) or any other such actions which are against the interest of the university.

iii) Indulging in communal activities, or making inappropriate remarks on caste, creed, religion, race or sex in his /
her relationship with his / her colleagues and trying to use the above considerations for improvement of his /
her prospects or any other such actions which are against the interest of the university.

iv) Refusal to carry out the decisions by appropriate administrative and academic bodies and / or functionaries of
the University.

V) Indulging in Plagiarism of any sort within the legal meaning, interpretation and expression of the term.
Resignation

A whole-time salaried teacher may, at any time, terminate his /her contract by giving the University three months' notice
in writing or on payment to the University of three months salary in lieu thereof. The notice period shall be one month in
case of probationers, contractual, temporary and ad-hoc teachers or salary in lieu thereof.

Contract

The written contract between a teacher and the University required to be entered into under Section 33 (1) of Central
University Act shall be in the form prescribed by the Ordinances.

12. (i) Fixation of pay of re-employed pensioners
As per the Government of India Rules issued from time to time.
Teaching Days, Work Load And Leave Rules

The rules and conditions governing number of teaching days, work load and leave rules shall be as prescribed by the
UGC and GOI from time to time.

ORDINANCE : 23
(Approved by the Executive Council of the University )
For
FLOATING POSTS
(Under Section 28 of CU Act 2009)

1. There shall be a few floating posts of Professors, the number of which shall depend on the posts sanctioned by
the University Grants Commission from time to time and as approved by the Executive Council of the
University.

2. These posts shall not be assigned to any particular Department but shall be made available to certain

Departments which may be finding it difficult to fill up certain vacancies by the normal procedure.



[am [II—wEvs 4] AT h1 TSTUA ¢ STHIEROT 25

3. Persons appointed against these posts will be eminent scholars including those who may have retired as
Professors from this University or any other University or similar institutions of higher learning in India or
abroad.

4. All appointments under floating posts will initially be made ordinarily for one year and efforts continued for

filling these posts in the normal course.

Provided that no floating appointment shall be renewed at the end of the year if the vacant post in the
Department is filled up.

5. No appointment letters to persons appointed under the floating posts shall be issued unless the appointee enters
into a contract with the University as per Proforma Prescribed for 'Contract Appointment'.

6. Persons appointed under these posts shall be eligible to draw the pay last drawn or as fixed by the Executive
Council in accordance with the U.G.C. guidelines in this regard.

ORDINANCE: 24
(Approved by the Executive Council of the University )
For
EMPLOYEES AND STUDENTS' GRIEVANCES REDRESSAL COMMITTEE
(Under Section 28 of CU Act 2009)
There shall be constituted a Mechanism for the redressal of the grievances of Employees and Students of the University.
Unless otherwise mentioned:

Student means all students who are registered for a Programme of study in any - School/ Centre / Department/College
or Campus maintained by the University.

Employee means any person appointed by the University and includes teachers and other staff of the University.
The Grievances Committee shall observe the following general principles:

1. The Campus Community should be made fully aware of the grievance redressal Mechanism;

2. Every grievance from the student / staff should be registered and acknowledged;

3.If final decision is not possible within a fortnight, an acknowledgement should be sent to the applicant along with an
indication as to when he/she can expect a final reply;

4. As a matter of general rule no grievances should be pending beyond the limit of three months;

5. The officer nominated by the Vice-Chancellor and the person responsible for addressing grievances should make
himself/ herself freely available to hear the grievances personally, at least once a week ,at fixed timings; and

6. He / she will take decisions on grievances which are- pending for more than three months. Aggrieved parties who are
not satisfied with redressal in subordinate/attached formation can approach the Vice-Chancellor for a decision.

L. STUDENTS GRIEVANCE REDRESSAL COMMITTEE
Chairman - The Pro Vice-Chancellor or such other person to be nominated by the Vice-Chancellor.
Members:

3 Representatives of Students' Council.

3 Nominees of the Vice-Chancellor.

Dean of Students' welfare, Member-Secretary.

Dean of the School concerned (special invitee)
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POWER AND FUNCTIONS

@) to entertain written and signed complaints and petitions of students in respect of matters directly affecting
them individually or as a group.

(ii) to enquire into the grievances, and make recommendations and report to the concerned authorities —
Academic Council and Executive Council for redressal or suitable action; and

(iii) to recommend appropriate action against complainant, if allegation made in the documents are found to be
baseless.

II. TEACHERS’ GRIEVANCES COMMITTE

There shall be constituted a Committee by the Executive Council consisting of the following:
Vice-Chancellor or his/her representative  : Chairman

Five representative from the teachers community representing gender, minority, SC, ST, OBC
Vice-Chancellor’s nominee shall be the Secretary to the Committee.

POWERS AND FUNCTIONS

@ to entertain written and signed complaints and petitions of teachers in respect of matters directly affecting
them individually or as group;

an to enquire into the grievances, and make recommendations and report to the concerned authorities-Academic
Council and Executive Council for redressal or suitable action; and

(II)  to recommend appropriate action against complainant, if allegations made in the documents found to be
baseless.

III. NON-TEACHING STAFF GRIEVANCES COMMITTEE

The Chairman — to be nominated by the Vice-Chancellor

Five representatives from the non-teaching community representing gender, minority, SC, ST, OBC
The Registrar or his nominee shall be the Member — Secretary of the Committee.

POWERS AND FUNCTIONS

@) to accept and consider written and signed complaints and petitions of staff (Non-Teaching) in respect of
matters directly affecting them individually or as a group;

(ii) to enquire into the grievances , and make recommendations and report to the concerned authorities-
Academic Council and Executive Council for redressal or suitable action; and

(iii) to recommend appropriate action against complaints, if allegations made in the documents found to be
baseless.

Dr. A.K. JHA, Registrar
[ ADVT-III/4/Exty/154/17]
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